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{ See Rule 42)

“In The Central Mmlmstratwe Tribunal

GUWAHATI BENCH GUWAHATI
| , ORDER SHEET
S ' ' APPL[CATION NO / %00 OF 199
~ Applicant(s) M W &/é/@ /
'Res‘pomdent(s) %MM C}Zﬁ M SX%

, Aivo'éatc for Applicant(s) /ify . )4 ‘ M
g ' |

” *;‘ Ad’v@ca-tc for Respondent(s) Q/@f C_ ..

L

Nates of - the Registry Date | Order of t-vhe Tribunaf

b

19.9.00 | Present : The Hon'ble Mr Justice D‘.N.
i Choudhury, Vice-Chairman.

X ‘
iy AR S Heard Mr- A.Ahmed, learned counsel for =
orm and withim tien®:

? k. :ZGR:M:‘ (’0 - as to why this application shall not be
A/!r;go;m Moo 0/ %‘?77@9/ admitted. Returnable by 24.10.2000. {
ﬁlt“ gw? W Mr A.Deb Roy,learned Sr.C.G.S.C is ..
ol ;requested to cbtain necessary instruction
\eé\q on;the matter. |
List on 24.10.2000 for f£iling reply

ggczfmo - | to the show cause and admission. Till . -

——

the applicant. Issue notice to show cause

]

’ M.Z,e_e, Azeo,,@zm;/dzd &‘nl ' 'that date the applicant shall be allowed
«év’"@/ﬁwﬂiah jlea/ﬂmew% to: caosn:.ﬂ‘.nge in her present post’\‘s_z;e is .
Lo Boww Mo 1 454 vide | holding t&day . o

_B/M, 1234 to i’?ﬂ/

A 7‘7/,&.::30 | o | /\,__/7
' V | Vice-Chairman
2]l - | |
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Notes of the Registry Date it “Order of the Tribunal
22 .- \6"4i26®c> 24.10.04 Heard Mr A.Ahmed, learned ccunsel for
— 1 | the applicant and Mr A.Deb Roy,learned

MNe- Jhow Cauhe rep)

|

| order of transfer on promotion dated

Wy pata (B\‘bﬁj\

-

20./0, 2ope

AV bece, J’/ﬁ"\/"/b\ /A':(_.
fee < (o 1HET

e fo I Z/A-éwc«-é- pg

ﬁ\/’& fAA/&«’yf

2t

- as infructucus.

Sr.C.3.S.C for the respondents.
It has been stated that the impugned

20 .5.2000 has been reviewed and the

| application has thus become infructuous

| and accordingly the same 'is dismissed

Vicé-Chairman
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-IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
. BUWAHATI BENCH AT GUWAHATI.
(AN AFFLICATION UNDER SECTION 19 OF THE
CENTRAL ADMINISTRATIVE TRIEUNAL ACT, 198%5)

ORIGINAL APPLICATION.NO.;?%ZZGF 2000.

Smt. Jyoti Frabha Rayan
«cApplicant.

~Ver5us;
" Union of India & Others

«« Respondents.

81.No. Farticulars Fage No.

1 Application ' 1 to 11

2. Verification 12

3. Annexure—A 13 1|7

4. ' Annexure-B - . |¢+4v19

5. . Annexure-C — - 9ptv2)
b Annéxure-D — . 929%13

7. Annexure-E | QK

8. _AﬁnexurewF - - 9K

. Annexure-G ______ D6 27
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'IN THE. CENTRAL ADMINISTRATIVE TRIBUNAL,
. GUWAHATI BENCH AT GUWAHATI. -
APPLICATION UNDER SECTION 19 OF THE
_CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985)

(AN

ORIGINAL AFPLICATION NO. DF.QOQQ,

Smti. Jyoti Frabha Eayan,

BETWETEN
MES No. 225364

Lower Divisional Clerk,
ﬁf%icéﬂaf tbe Commander Works
Eﬁgineergg Air Force,
Guwahati; A. T. Road, Shantipur,
Buwahati-781009, Assam.
' ‘ ~ Applicant
—AND~

Union of India, rebresented by

the Secretary to. the Government

- of India, Defence Department,

Mew Delhi.
The Chief Engineer, Head Quarter,
Eéstern~'Camm3nd, Fort William,

Calcut#a_w 21.

The Chief Engineer, Air Force,

Shillong Zone, Shillong.
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41 The Commander Works Engineers,
Air Force, Buwahati, A. T. Road,
Shantipur, Buwahati-781009,
-Assam.

sRespondents.

DETAILS OF THE AFFLICATION:

1. FARTICULARS ~OF THE ORDER AGAINST

WHICH THE AFFLICATION IS MADE:

This instant application is directed

against illegal and arbitrary transfer aof the

>app1icant vide Office Order No. 1i3i1841/11/3976

/Engrs./EID dated 20th May 2000.

2. . JURISDICTION OF THE TRIBUNAL

The applicant declares that the
aubjéat-matter of the instant application 1is
within-  the jurisdiction of  the Hon ' ble

Tribunal .-

[

.. . LIMITATION

. . ¢

‘The applicant further declaregs that
the subiect métter of the instant application
is wi%hin the limitation prescribed under

Section 21 of the Administrative Tribunal. Act,

$ 1985,

4. FACTS OF THE CASE
Facts of the case in brief are given

hbelow:
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4.1 That your humble applicant a citizen

of India and as such, she is entitled to all

the rights and privileges guaraﬁteed under the

Conétitution of India.

4.2 » Thawﬂt your-applicawt‘isnnow'serving as -
'meer4ﬁiViﬁimn Clerk undeyr the Office of the

Commander Works Enginger, . Air Force,

Shantipur, Buwahati. She was promoted to the

post of Upper Division Clerk wvide Office Order

No. 1Z1841/11/3976/Engrs/EID dated 20-05-2000

and posted at Shillong in the State of .

Meghalava.

1

Annexure-A is the phofocmpy of Office
Order No. 131841/11/3976 TEngrs/ELID

dated 20-035-2000,

4’ s

i

. ~ That vyour aéplicant begs to state
that her husband is an advmcate_by profession.
He is practicing at Gugahati ccuri. - The
applicant has 3I(three) minor mhildreﬂ,_ She

resides at her native place Mirra, GBuwahati.

Besides tﬁe minor'childreﬁ the mother of the'

applicant who is aged about 75 Qﬁar is also
staying with the applicant. The mother of .the
applicant is suffering from old age &ilmentsn

She has to look after her husband & children

besides her old mother. It is also pertinenﬁ,

to  mentfan here that the: applicant is
‘suf?@ring from heart dissase, Feptic Ulcer
Syndrome and Chronic#Malarial fever since iast
faw 7mopths"and she is undér t%eatmemt of

Mahendra Mohan Choudhury Hospital, Gﬁwahati,

TR ST
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The physician who is attengiﬁg on her hasg

advised the applﬁcant‘tp shay at Guwahati for

- long  treatment under care of a Specialist

Fhysician and Cardimlmgiﬁt,

Annexure-B js the Medical Certificate
‘dated  13-06-2000  ssyed by  the
Mohendra Mohan Choudhury Hospital

Cauthority.

4.4 That vyour applicant Hegs to state

that under the Government of. India'$ Jffice

'M@mmrandum Na“28034/2/?7rESTTtA) dated 12-04-

1997 issued by the Department of Faersonpel

TraimingB New Delhi.regafding'the posting of

wife at the same .station where her husband

resides although he May not he a Bovernment
ﬁmpimyee even in that case also the wife may
get the benefit of posting at the same Etaﬁian.

where her husband ig residing.

ﬁﬁnéﬁqre~c is the photocopy of Office
Memorandum No, “280I4 727 97 4 ESTT

(A) dated 12+06-1997.

4.5 .That the applicant begs tm‘state that
being aggrieved by the;Impugn@d transfer ordepr
datedlﬁﬁrOSMEOOQ the,applicant‘filed an appeal

12706-2000 before the . Chies Engineer Head

Quarter, Eastaern Command,. Fort William,

Calecutta = ,Eli,thrmugfx propee channel with a

request to Modify hep transfer order and alaeo
requested  for locally adjustmémt/.pasting at

Guwahati. The Uffice of the Chief Engineer,

-



b

Alr  F6rceg éhiflohg far@arded the appeal/
representation to the Head Quartér, Fastern
Command, Calcutta-21i. It is worth to mention
here thét the | ma?emenf order to Shiiléné.
issued to the Applicant Hag bheen extesnded td
Flst August 2000 (AN vide letter No.-
1242/CLE/128/EIR dated 245 0 July 2000, But
tili today the Regpmﬁdenta have not considered
her .appealn Hence, she 'hgs camﬁalled‘ to
approach - this Hon’'ble Tribunal %Dr seaking
jﬁﬁtice. In the.meantime she has filed another
h

repréﬁentation.dated‘2$it August 2000 which

is pending before the Respondents.

Annexure-D is the photocopy of the-
representation. dated 12-06-2000 filed

by the applicant.

Annexure-E is the bhatmcmpy of the

faorwarding letters dated Z0-07-2000.

Annexure—-F is the photocopy of the
Extension of Movement Order dated 24-

O7-2000.

4.6 That the applicant begs to aiatévfhat
thér@ are number of vacancies in the QOffice
-whera- the applicant 'is working and - also
vacancies aréf lying in other é%fites wit%in
Guwéﬁafi;.wa she apprehends that at any time
she may he Fefeased from &uwahéti to Shiliong.
As guﬁhy the applicant is abpraachiqg before

this Hon, ble Trib@nal for seeking justice.

Gegon
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4.7 That vour applicant hegs to
state thét 2ver aince her entry fo
the - service of this d@partménf, she
has been running  her devotional and
sincere service to all the concerned
'.high@r authorities with ought most
satisfaction. There is nno blemish
from any guartéer in any point of time

in her entire service life.

4.8 That vour épplic&nt submits - that it

i

n

not .poasible %mr’ éhe, applicant to gtay
alons A&+ Shillong, Maghalayav leaving hher
\5inur Childf@ns_whw are studying in Assamese
Medium and also the mether of the applicant
who is aged about 75 vyears. -and suffering %rmh
old age,ailmént= ‘ ‘

\

<7 That vour applicant Sdbmitg that the

-

Respondents have issued the. transfer order in-
vioiation of GDVEfnment Circular' and FPolicy
.regarding pastimg dflhﬁﬁband'énd wife at the
same station. 'Ymur applicant hag got
reasonabla beiief that >thg Respondants are
resorting. a colourable exercise of power  to

accommodate their interassted persaon.

-4=1®1 . That vyour applicant further submits
that the action of the Respondents is highly
illegalg imprmp@rg whiﬁsicél and also against
the policy adopted byrkhe Government of India
regakding‘bgating of husbaﬁd_and wifte at the

same station.
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4:11- That in view of the facts and circum=—.
staﬁcaga it is & Ffit 'cage“{or passing an
interim order protecting the  interest of the
Capplicant and her Ffamily members including her

minor children and her bed ridden mbther“

4.12 That this application is filed bona

fide and for the interest of justice.

3. GROUNDS FOR RELIEF WITH LEGAL
. PROVISION: '

5.1 For that, due _tD the above. reaﬁons

'nar?ateﬁ in detailg the passing of the

'trahaferuqrder of the applicant in pr%ma_facie
is'ﬁiledalglmala‘fideﬁ arb;traﬁy ana without
jurisdiction and hence the same is liable to
be set aside and quashed.

5.2 ‘For thafg the'&cﬁion‘of the Respon-
degtér is hi@@ly illegal5 arbitrary ‘and also
violatipe af the BGovernment Folicy regardiné
'ﬁréngfer of husband and wife . at -%he same
ét%t;on;

5.3 For Cthat, ' denial of benefit  of
Ddﬁtiné df her husbéhd at‘theAsame station is-
in-tutal vimlgtion of the ﬁrticlgﬁ 14, 146 . and
21' of the Constitution of :India in as much .
othﬁf ‘ﬁimilarly_ situéted employééa, have beeﬁ

granted the said benefit.
5.4 g . For that, it is 5ett1@d proposition

of law that when the game principie have been

laid down in given cases, all the persons who

G



7

"are similarly situated should be granted the

said benefits.

5.5 For that, the applicant having been

~
-

denied the said bénaﬁit without any reasconable

excuse by the Respondents and- as such, proper

reliefs are required to e granted to the

applicant. : .
5.6 ] For that, the_action of the Respon-

dents dis arbitrary, mala fide and discrimi-

nétmry ‘with an ill motive and as such, the

S , . _ 2
“impugned transfer order dated 2Z0-035-2000 is

liable to be set aside and guashed.

b

~4

Far that, the Respondents  before

;trénsferring fheA applicant Ought to have

considered the. -~ transfer policy o f “the

L2

Bovernment of India in thHis matter and as

such, the impugned transfer order is bad in

‘the eye of law and is iiaﬁle to be set aside

Cand gquashed.

+ Ui

-

-8 ' For the, in any view of the matter

H

W

action of the respondents are -not

in

ustainable and hence the same is liable to be
set aside anmd Quashed.

The applitdant craves leave of this Hon'ble
Tribunal to advance further girounds at the

time of hearing of this instant application.

6. . DETAILS OF REMEDIES EXHAUSTED:



" 1p

I,'That.' there 'is mno other al'ternative
and effiéaciou% remedy available to éhe appli-
cants except invoking the jurisdiction of this
Han'ble Tribunal under 'Sectign 19  aof the

Administrative Tribunal Act, 1985.

7. MATTERS NOT PREvIQUSLv'FILED OR
FENDING IN ANY OTHER COURTS:

.. That the applicants  further declare
that.they have not filed any applicationﬂ Wit
petition or suit in raspéct -of  the lgubject
matter of the instant application before any
cs‘tﬁer’~ Court, authmrity; - nar 'any such
application, Qrit petition or suit is pending
hefore any of them. ‘

\ ;
8. RELIEF SOUBHT FOR: /
,Undefjthelfaats and cikcumgtamces stated above.
the aﬁplicantﬁ most reépéctfull? pfayed that

your Lordship may be pleased to admit this

d
application, call for the recordse of the Case,
:iﬁﬁuﬁvnatiCEQ to the Respondent as to why the
Impudgned Transfer order dated 20=-05-2000
issued ﬁy the Respond@nt L may nqt be guashed
and~a¥tefnhearing tﬁe partié§ and.th@ cause or
cavses that may be shmwn ybur Lordship méy be
bleaéed'id direct the’ﬁe%poﬁdehts to give thé

following reliefs.

8.1 That the impugned . brder_ of Transfer
dated Z0-05-2000 t}anaferring the applicant.

frovauwahati to Shillong is liable to he set

7
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aside and & fresh order Bf promotion - & .
transfer may be issued with consideration of
Government Folicy laid down regarding posting

of husband and wife at the same station.
8.2 Cost of the application.

8.3 " To pass any other relief or reliefs
to which the applicant’may he entitled and. as
-.may be deem it and proper by the Hon'ble

Tribunal.
?. INTERIM ORDER FRAYED FOR:

Fending disposal of the applican£
most respectfully prayé for interim order by
way of sﬁﬁpendihg the order of Transfer +rom
'Buwahéti | tg_ Ehillang »daﬁed EO—Qﬁ_époﬂ
(Annexure—-1) issued by the " Respondents with
further direction to ailow‘ﬁer to he prmmmtedl
and ﬁos#ed~at Buwahati ti11~a fresh order of
promoation and transfar ie issued by - the

Respondents.

1¢. Application Is Filed Through
4 ﬁdvodafea

11, Farticulars of I,Puﬁ=:
I.F.0. NO. OG 4977108
Date 0f Issue '3 7, im
Issued from .dGVRN\,\j,\ G,p.Q

| Favable at -
12&_LIST OF ENCLOSURES

o As staﬂed above.

<« Verification.

i

g



'VERIFICATION

I, MES. No. 225364 Smti. Jyoti Prabha
Bayan, Lower Divisional Clerk, 0Office of the
Commander  Works  Engineers, 'ﬁir Farce,f
Guwahati, a. T Road, Shantipur, Guwahati-
781009, Assam do hereby solemnly verify that
the statements made in paragraphs \%b&x?v LS

- — are true to my.knowledge‘
those made in paragraphs . CQ'Q =
are being- matters of

records are true to- my information. derived
therefrom which I bélieve to be true and those
made in paragraph.-ﬁ are true to my legal
advice and I have not suppressed any material

facts..

And I 51gn this verlflcatlon today on thisg

the V%HA day of September 2000 at Guwahati.

:]%iﬁl Pealira waﬁaﬁp

Declarant-.
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New Delhi, the 12tk June, 1997

i 'OFFICE MEMORANDUM
. _/ .

_ “Th
- subject. me
“guidelines
JedeB6.

recommends

- Lragarding

station ne
' that the
to include

' L ' ’ .
\b ,‘pfgktfng of husband and wife at the same station.
\«.u s . . :. i t. . . :‘é’ j R

ROR S SR oA 2
¢ undersigned i;/airected to say that o the
ntioned :above,. Government had issued dotailed
vide ‘OM°  /No. IDO3A/7/G6-Estt.(A) dated
The Fifth = Central  Piy Tommission hasg nuw
d .that vot - only the existing irmstractions
the need .to post huslund ang wife ‘at the same
ed to be-vefterated, (t has also recummended
scope ofthese instructions should be widened
the. pravision that where posts at the

appropriate level “exist in the organisation at the same

station, .
together
lite and

the husbhand and wite may invariably be rosted
n order to enable them to lead a normal family
look after the welfare of the childrer,

vepocially til;"thq’childron are 10 years of aqgo.

2. Th
has decide
Central Pa

e Goverument, after coasidering the matter,
d to accept this recommendation of the Fifth
y Commissian. Accordingly, it is reiterated

. that all Ministries/ Departments should strictly adhere
te the guidelines . laid Jowrn in oM No .
U &=2803477/56-ESEE.(R)  dated 3.4-26 while deciding on the

requests for pasting of hushand and wife at the same

-station .an

d should ensure Lhat such  posting’ is

‘1g¥9£1§§£x;‘g§§g,=33hbcia112 Lill their children are

yYears of
_the organi
radministra
consequenc

' | . . - - .
only the wife is-‘a goverument servant, the concession

elaborated

ge, if-posts.at the appropriate level exist iInm
sation. at the same station and jf v
tive - problems are expected to result as a

es . ‘,f‘;-f &
- ds further clarified that cwven in casuw where

in para 2 of this QM. would be admissihle

to the government servont.

. g. Th
. \\Z>< \)posts with

appointmern

of

ey RN

ese ‘instructions would ' be wpplicable only to
in the came departmevt and would ot apply on
t unider the Central Staffing SChgﬂ-‘%ki

| ¢ o A giue C
%W NP :“\’YVNM

\
Healg%yﬂgi
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J\wﬁreference\and quidan )
N ) R 2 "\ H :
x '6-':i1 'VePS'on of \the OM is enclosed.
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From :

To

Sir,
1 R

2.

/—“zlfz-’

=

Avszxang— b

MES/225364

- Smt Jyoti Prabha Bayan

LDC (Pt) :
C/0 CWE (AF) Guwahati
GUWAHATI - 781009

Chief Engineer

HQ Eastern Command
Fort William
Calcutta - 21

'( Tarough Proper Channel )

SUB : PROMOTION/POSTING OF ADM CADRE (LDC TO UDpC)

Reference your HQ ‘letter No.131841/1173976/Engrs/EID

dated 20 May 2000.

With due respecfcmehumble submission I beg to put for-

ward the following few lines for consideration and favourable
action please: - :

(i) I express gratitude for promotion to me from LDC to
UuDC, simultaneously I also demoralised to note that 1

- have been ordered for posting to CWE Shillong vide your

HQ letter ibid. 1t is revealed from the promotion/post:
ing order that all the ladies promoted have been adjust-

" ed to the local formation except'mysélf.

(ii) I am consisting three minor children residing at my
native place MIRZA (Kamrup District) which is about 30 KM
away from my duty station. My children are studying in
Assamese. Medium School. '
(iii)I am suffering from chronic Malarial fever, Peéptic
Uicer Signdrome, heart disease since three months and -
under treatment of Mohendra Mohan Choudhury Hospital,
Guwahati. My physician:advised me to stay at Guwahati
for prolong treatment under care of a Specialist Physi~

cian and cardiologist. A Medical Certificate obtained

from the Hospital is enclosed for your perusal please.

(iv) My mother aged 75 years old who is suffering from.
various diseases and confined to bed. Being the daughter
it is my moral respomsibility to look after my mother
constantly at her bed side as there is no other member in
my family to -look upon all the problems at my home.

e i‘; }{;w"jﬁ )
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(v) Whilé serving under GE Guwahati I had been in Govt
" Accommodation. Recently on expiry of my father aged 85

years, the responsibility of looking after my mother and

property rest on my shoulder. My circumstances compelled
me to vacate the Govt Accommodation and shifted to my

native place so as to look after the-problem and to avoid®

~double expenditure. Due to the domestic problem I got
local turn over posting at CWE (AF) Guwahati.

(vi) Befng the female employee it is quite-impossible to
stay at ‘Shillong alone leaving behind the three minor
children and aged ailing mother.

3. In view -of above I fervently appeal to your goodself that
I may kindly be :locally adjusted/posted to CWE (AF) Guwahati/GE

. (AF) Borjar considering my problems and enable me to discharge my
duty without any mental distress and look upon -the Welfare of my
children[mother;for whichs act of kindness I shall ever grateful

- to you. : . :

Thanking you Sir,

Yours faithfully,

(SMT JYOTI PRABHA BAYAN,LDC(Pt)
| MES/225364
Dated : [ Jun 2000 C/0 CWE (AF) Guwahati
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T T . AMW\:X(\V\?AE
Tele . Ai‘/2358 umdquarte:a
. Chtef Engineor AF)
£hillong <“one
Elephant Falls Canmp .
0 4 ' Monglyer Popt - T
SR | Y - Shillong =.793009 : S
axoos/sa/mv 150 /RIC(T) © 7 0 Ju 2000
.HQ Eastern Comnd coL # A
Engineers Branch ‘ T L
- Fort William 4 ' Y IR
‘Calcutta « 700021 : ‘ P -
. : : i v 1 _‘;;',' R ) e .
. REQUEST FOR POSTING/ADJUSTMENT IN CVE (Ar-‘)’;f A
vim;gsrﬂmz (AR) goamu ot: ;zznzc: 1, GIC gp C .

1, Refemnco your: uo letter: No. 131841/11/39?6/Enqrs/12m
dated 20.May 2000,

2, ms/225354 Smty Jyoti. Prabha Bayan, LDCof CVE (A¥).

a anahat.t stands posted to CWB ‘Shillong on pmm..ion from
1nC to unc vide:yolr.above mentioned lntter. o

AN ‘

3. An ap, 1imt£on dated 12 -Jun 2000 1n reppect of the above .
1ndividuu} reque\at:lng for adjustment in CHE(AF) Guwmahati or
GE(AF) Borjar instead of GWE Shillong ig foruarded- herewith
for -your. further action, The case. of the individual= has not
been reoommendcd hy ACE - thia llQ. P

4. ;r[Recotmendation- #lip of the 'ACE tn.lﬁ ix() ia enr.‘loaed
-clorgu.i.th appucation. v

Copy m: !
< (-
\WEW) Quwahau -, ‘For informtion with rof to Your Yatter No.
g 1242/(21);/982615 dated 33 Jun 2000, . :
ot :
s At
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MbS/220654 SR
' Smt Jyoti Prabha;wayan DDggpt)
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' R VLY \PROMOTIO \I/l»OS M‘&{ ;
, 4 "‘.-.;\ - e _.4 e v, “?c.:;i:\&‘. )
S - 14 9"',' ALY
YT, Lo Ref th35~éffice*MO &‘"‘~
2.
. ;ﬁgi‘;-; AR ‘a‘; x
., % . FOR. You wi:')?lrbe rel
C . B '. " ,,, j ’:s Ve " \;
..%.; ) ’ s - ' Re.,,»d b ,& ill b g
_ .‘:‘.. "' ,' SO );‘:w.'.
. o »_,‘: ' . ra —g FQr i:Ju'\
‘ '-\ fe K . - \»1}li \\:.. . ‘a ‘;
. . hw Auc 20 Reag‘], ,;’“%e’gij
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70 1. 'HQ'CE L Calcuttd ....
" 2. HICE (nF) Shizlon§='
.o 3. HO CE Shillong

C A o2 Dhillong

\ S Jvn* (Funds 1 Meerut
6, CD* Guwahdti
7. 8.8 Shill6hg J
! Bs' AN D GI:.. (AF) Borjar
9. All SQctj_on "'.j‘ Ut




which constrained me to Go so0.

26~ A
- R ._ t\\{\qﬁ'anVkﬁl‘-(s .
From s  MES«225364 e — A
. Smt Jyoti Prabha Bayan, o
| MDG(RE) ; |
C/0.CHE. .(AF) - Guwahatd S |
A.T. ROad, Santipur . - L o

. Guwahati « 781009 e

To ¢ Maj Gen S8 Purd , . ' o
- ‘Chief Engincer ' L
HQ Eastern Command R : '
Fort William
Calcutta = 21

Sub 3 PRUNOTL

sir,

With deference and humility I beg to intimate you that
4 stand posted on promotion to CWE Shillong vide your Hu lettér
No.131841/11/3976/Engrs/ELD dated 20 May 2000, Immediately oh -.
gecting posting order 1 had made an appeal justifying the ,
necessity of my presence in and around, Suwahati Complex to
£ulfill the extream need of my family and requested your -
honouk to change of my posting in and around Gurahatd Compléx
vide my. appeal dated 12 Jun ‘2000, Though outcome of the said
appeal has not yet been received however authority (CKE (aF)
Guwahiti) has served movement, .order beardng No.1242/Clk/10J/£1B
dated 07 Jul <003 indicating date of movement 31 Jul 2000 -
subsequeéntly amended as 31 Aug 2000. 8ince the date of b
movement is approaching fagtl £ind no other alternative % e
expect to approasch before your goodself directly for your b 7#{
kind consideratdon and favourahag'decia;an;ptease¢~ Hawevchbf , i "
1-appuologice for making appeal directly before your goodself : o
i.e. without maintaining the propér norms, I hopeé that yolg " e
honour would forgive me for such lapse considerding my situdtion L

boes !

. ‘.

i beg to submit the followings for your kind conaideéation
and favourable decision please e L

(i) i an having three minor children residing at my
native place MIRZA (Kamrup-District) which is apout

39 Ki away from my duty station. They are studying 4in
Asganese Medium School at Mirza., Since they are growing
wy. presence is considered to be very much essentdal,

(11) 1 have been Suffering from heart disease, Peptic
Ulcer Signdrone and Chronic Malarial fever since last
few months and under treatment of the Mohendra Mohan
Chowdhury Hospital, Guwahati. Physdcian looking after
eladvised me to stay at Guwahatd for prolong treatment
under care of a Specialdst Physicdan and Cardiologist,
heddcal Certificate already attached with my appeal
dated 12 Jun 2300, If I have been forced to move at
Cwis Shiilong 1 apprehend that I may not last long
because of Not .getting progser medical treatment,

4 e M ' ’
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(1i1) My mother aged about 75 Yrs who is staying with me
atter the sad demise of my father has been suffering fram
various diseases and virtually bed ridden since long. A8
there is no other nember in my family it is my moral
responsibility to look after her and provide neecssary
nurbing t..lll she survives.

~

e —

-

(iv) - It is also a fact that after the sad demise of Y
my father responsibility of looking after my mehber *
-and ‘progerty rest on my shoulder as no othetr member
éxists in my family. ‘I had been allotted Govt. N
" accais.odation at Bhutnath, Santipur Complex however
circumstances compelled me §o vacate the Govt. Accommodation, l
80 that 1 shall b¢ able to look after the sald domestic '
problem and fu.l.t.i.ll the need of my !amny.

l
{(v) Your goodself \nould also agtee that being a female 4 _
employee it 45 quite impossiblé to stdy at shillong - !
alone leaving behind three minor children and ailing ;
montherl.

3. In view of the above I request your goodself to consider

my case sympathitically and I may kindly be locally adjusted g
50 as to enable me to fulfill the extreme need of my family
for which act of kindness I shall ever greatful to you.
’ : )
Thanking you Sir, ’ ‘ A ‘ ‘ 4“,0' ¢ff

Yours faithfully,

‘ a (&nt Jyoti Prabha Bayan,iDC{Pt)
Dated s%gg_ Aug‘ZOOO ' _ mﬂgﬂﬂ ¥

)



